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IN THZ CENTRAL AJMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABRD

' | ’
0.A, 1023/92. - Dt. of Decisian * 23,1.05,

V. Fanumznthy o dpplicent.
L)
Vs
. ' e .

1, The Telecom Divisianel qui 2er, (M) j§g~“

£-103, Telephone {fgenande), & -
Enayzn, “ai Pebad ,Hyderabad-500 004, f%

=
’ . : [

2. The General ﬁanager, ' EAEH j
Telenhonsz, Hyderabad Telecgom Nistrict, S J;:",;f
Zuryalok Zomplex, Abids, e ou et
HYyderahad-50C €33, - Pt

- i
j. The Chicf General Manzgsd,
Telezammunicstions, A%F.Circlé,
Door aanchcr 2Bhasvan, mampally
Station Rosad, yGEIaH ad-1, n.¥,
4. Trig Thsairman,
Telezom Eomnlssicn, _
fencher Zhaven, Kew Jelni-110 C&1. - o ‘ 3

5., The 3ecretery, Govt. of InZis,

ministry of Communications,
Sznchar Bhzvan, 20 Ashck Read, ‘ -
Newe Delhi-112 287, .+ Rsspendants,
Counsel for the Applicent - _=MF. K.V.P.Raghava Rao
“punsel Por the Respondents : Mr. N.U.RAGHAYA RZDDY,Add1.C0%

THT =0UTALE 3271 AUSTINT M, NITUNIRIORAD @ ICE mHAInYAY

THT O HCOMOL O TUnY R QANTARIL LY 7:m3“m (Anmy )
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E-FORS THE CENT AL ALMINISTRATIVE TRIBLNAL : HYDERABAL BENCH:
AT : HYLERABsL,

[imesv a MO 9’ IAS of 199 5.
in
0.A.No., 1093 of 199z,

celtween; -
V. E& numan thu. | .o 4pp licant / Applicant,

& n d

The Telecam, Divisional Engineer (M),
1elephone Bhavan, Saifabad, Hyd. -
and 4 others, . respondentg/Responcents.

AFTF*¥ IDAVIT

I, Y.vijay Kumar, son of late y.s.rao, Hindu, aged
about 43 years, occupation: AdvocCate, R/0.4-150, MBruthi-
nagar, Malkajgiri, Hyderabad, do hereby solemnly affirm

and state cn oath as follows:-—

1. 1 am tne Counsel for the Applicant in the above (¢.A.
a long with shri K.V.P.R@ghava R30, wor.'-ounsel and hence

I am well acguainted with the factg of the Cise,

2, I,submdit that on 07,03.1995, the Crder Dt.23.01. 1955

{e Hon ble Tribunal dismlissing the above 0.4, for default
s received by Sri K.V.P.Raghava Rao, Ccunsel on 07.03. 1995

and the same was given to me on 08.03. 1995,

3. I submit that sri K.V.P.Raghava rao, 1s an old and S§ick
perscn and is unable to attend the Hcn'tle 1ribunal regular ly
on all days. on 15,01,1995, 20,01, 1995, and on 23.cl. 1995,

on all these three days, on which the above p.A.was posted for
dismissal, I could not attend the Hon'ble tribunal as I was out
of uytation on pilgrimaée to "SAbARLbﬂiﬂl"_and my absenCelon

the saicd dates when the abuve Q.A. wis ca}led lse neither‘wiiful

ner deliberate, but dueto the abouve Circumstances.

3. 1 subnit tiat the Applicant has a good case, and if the

Graer ©f alismissal for default is not set-aside, - the applicant

LI pg-o2.
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1 therefore pray that this Hon ble Trlbuinal
be pleased to .‘setii

ﬁ

may

k,ea.siae the Oraer Dtd. 23.01, 1995’ dasmissing
Sy | Ih

the above O.A forﬂidefault anc Dc pledsed to rest}are*the same
1 |

tp f;n.le, ini the interest of Ju'slt'ite.
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Sworn anu slgm_d bcfor:e me on 4o ‘ 1} !
thiis the loth cay of MdrCh 1995., Lo ' L

. Lep onent%
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